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New Delhi, this the 22nd day of May,1996

HON'BLE SHRI ALV.HARIDASAN, VICE=-CHAIRMAN (J)
HON'BLE SHRI R.K. AHOOJA, MEMBER (A)

RaKQVaS?ﬁiSt,

s/o Late Shri Balbir Singh,

r/o C=69, NarainaVihar, .
New Delhi-28, esssPetitioner
{By Shri K.N,R.Pillai through

Sh, Animesh Kumar proxy counsel)

Versus .

]

Shri K.KsMadan,

Director General (Works),

CoPdily Doy

Nirman Bhawan,

New Delni, « s eesRESPONdents

{By Shri M.K.Gupta, Adwocate)

®

OR DE R (0:al)

By Hon'ble Shri A V.Haridasan, Vice-Chairman{J)

Heard the learned counsel on either side,

It is seen that the Hon'ble Supreme Court has stayed
the operation of the order in the T.A. and, therefére, the

Contempt Petition, at this juncture, canot be p:oceeded with,

The Contempt Petition is, th=refore, dismissed, Notice discharged,

’ - : / 4 i ”
) h‘Q/by /
(R.K,Aho0%h) 7 AV HET Idasan)
Member(A) v ' - Vice=Chaicmer

_—

: ]




